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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK
O. A [F~A No. /@27 198 ¢
D6 ., M. Pokdlary i
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Vovhn & AeAQ @ oG Respondent (5)
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2 2246, 88 Heard Mr, Palit, learned counsel for the

petitioner &nd Mr., AeBeMisra, learned Sr, Standing

Councel for the Central Government on merits. Hearing

concluded, Judgment dictated and delivered in open

court as per separate gheets attached to the record

igp O.A. 358 of 1987 and the applicstion is accordingly

disposed of leaving the parties to klear their own costs,
W W

Vice Chairmap.

Member ( Judl.)




